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SHRI E. BALANANDAN (Kerala);
I rise to support this Bill. While sup-
porting this Bill, T have to invite ithe
attention of the Minister to one or
two points. The roads system in the
country needs careful nursing. As
the Minister also pointed out, in ‘many
States, proper maintenance s not
there and proper attention to the con-
s‘fructlon of the roads is also not
given, .

I want to bring to the notlce of the
Minister the fact that Highway No, 17
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of Kerala has been under construc-
tion for many years. I think it has
been going on for past 10 to 15 years
and it js now nearing completion, But
I don’t know whether the Centre has
been able to allot the required funds
for the construction of this road, To
my knowledge, with regard to the
State of Kerala, whatever money is
given by the Centre, is being rational-
ly utilised, and I have not come to
know of any deficiency T urge upon
the hon. Minister to see that High-
way No, 17 is completed. For that
purpose, twg or three bridges are to
be constructed, Kerala is a State where
the number of vehicles, heavy trucks,
motor-cars, three-wheelers efc. are
more in the State if you make a com-
parison population-wise. Therefore, T
request that the hon, Minister may
kindly look into this—highway num-
ber 17—apd see that it ig completed
within the shortest possible time. I
d5 not have much to say about the
Bifl. T support the Bill. ey

THE DEPUTY CHAIRMAN: Thank
vou. This is the first time that some-
body, has concluded so quickly.

SHRI MURLIDWAR CHANDRA.
KANT BHANDARE (Maharashtra):
We must applaud him for that.

THE DEPUTY CHAIRMAN: The
House is now adjourned for lunch and
wa will meet again at 2.30 P.M,

The House then adjourned
for lunch at thirty-one minu-
& ¥ tes past one of the clock.

e

The House reassembled after
lunch at thirty-two minutes past
two of the clock, the Deputy Chair-
man in the Chair.

NATIONAT, HIGHWAYS AUTHORITY
OF INDIA BILL, 1988—CONTD

SYRI RAOOF VALIULLAH (Guja-
rat): Madam, T rise to support the
National Highways Authority of India
Bill. 1983, National Highways are like
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sinews and muscles of the country and
we all want {9 build a strong and
muscular India, A good network of
highways is essential not only for
trade and industry to flourish but also
for national integration of this coun-
try. In the olden times there was
the famous Grand Trunk Road. It was
the only National Highway to be rec-
koned but now as we reach Calcutta
by the Grand Trunk Road, encroach-
ments on both sides of the road lead
to hoursg of traffic jams, resulting in
the loss of precious time and fuel
Savings in fue] only on this aspect
would be 3 net saving and could be
ploughed back in the construction of
National Highways in this country,
Therefore, the very first thing that
occurred to me was that this conges-
tion on the National Highways must
be removed, Whether the encroach-
ments are legal or illegal, they must
be removed. The National Highways
Authorfy should take care of this
aspect ang also not only undertake
widening of the National Highways
but alsqg construction of bypasses to
avoid cities, towns and big villages. I
would appreciate if the tota]l land on
both sideg of the National Highways
is taken over by the appropriate de-
partment or agency of the Govern-
ment, This kind of law exists s far
as Railways are concerned, I would
like to know whether Government is
seriously considering to totally ban
construction—whether legal or illegal
—within a limited periphery on both sides
of the National Highway. N

|

Madam, the Minister referred to the
National Highways as the arteries of
this country. We all know that when
arteries have cholesterol, the pressure
on the heart increases. Tn the =same
way, if the national highways are
congested, then the pressure increases
on other parts where the goods dn
not go. Therefore, in the interest of
smooth flow of traffic, something must
be done to see that the national
highways are cleared of all hazards
whether of construction or otherwise,
The Government hag brought this Bill
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because they felt that it was the need
of the hour and a certain authority
to construct and maintain national
highways  was necessary. Therefore,
the Government has brought this Bill,
though belatedly. The most impor-
tant issue to be paij attention to is
in regard to construction of quality
highways in this country. Therefore,
the first thing I would like to point
out is the quality of works, We have
come across a number of instances,
read and heard, of bunglings in road
consfruction works, I know it is the
most Jucrative work, Normally poli-
ticians go in after the construction
contractorg for road building because
they think it is the most lucrative
thing, Therefore, it has been very
good that this kind of construction has
now been taken over by a National
Authority. This would curb tenden-
cies of bungling ang poor quality
works.

Another thing is, that jn the past,
some highways were sanctioned some
20-30 years ago but the land could
not be requisitioned, with the result
that the cost went up ten times. I
know, for instance, 3 national high-
way which was sanctioned at , cost
of Rs. 3 crores which is today not
comolete and the cost has escalated
to about Rs. 30 crores. Now this kind
of thing jn this country is very bad
and, therefore, the National Highway
Authority would also take care of it,

A ) AN P B e

Madam there is a commop com-
plaint that the maintenance amount
given to the States is very meagre,
Now that the maintenance wil] be
taken over by the Nationa] Highway
Authority, we hope that more funds
will be allocated for this, T do not
know why some of the Chiet Minis-
ters in the Transport Development
Council did not agree to this sugges-
tion of having 45 Transport Authority
with more funds. T would like to know
what went against tha formation of
this Authoritv and pamticularlyv the
firnds to ba devolved in this Authority
and whyv was this objected to by some
Chief Ministers in the Transport



Nationud Highways

295

[Shri Raoof Valiulah]

Development Council? After all, it is
a good measurg and this Transport
Authority would take care of the
construction of the national highways.
I would like to know from the hon,
Minister whether there was any point,
whether they thought that State autee
nomy would be taken away, or they
thought that the siphoning of funds
for the national highways which they
gave to other projects without caring
for the npational highwayg would be
taken away. I would like to know
from the hon, Minister what exactly
{ranspired in the Transport Develop-
ment Council,

Madam, in the Seventh Plan, the
allocation for roads wag Rs. 892 crores,
I woulq like to know whether it is
commensurate with the present re-
quirements of the country. If it is not,
whether the Minister will impress
upon the Planning Commission and
the Finance Ministry that roads are
very essentia} for this country and
require more funds from the Planning
Commission and the Finance Ministry,
I am very glad, and I congratulate the
honourable Minister, that he has already
crossed Rs, 892 crores. 1 do not know
what the exact figsure Row is, but 1 think
Rs. 1,400 croves have already been spent
on national highways . (Time bell rings)
Madam, this is national highways and so
it will take some time.

THE DEPUTY CHAIRMAN: Nation-
al highway, are for faster transportation!

SHRYT RAOOF VALIULLAWH: But what
is happening is, today it is pot s0. There-
fore, T am pleading that the congestion
should be removed. . (Interruptionsy. . ..

THE DEPUTY CHAIRMAN: Tf he
does not clear the way_ others will have
a blockade!

. SHRT RAOOF VALIULLAH: Madam,
in the sphere of finance T would like to
know from the honourable Minister whe-
ther the proposal hy some private sector
undertakings. nimely, Reliance and R P
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Goenka, that they would construct bridgeg
ang national highways in this country and
collect tolls, has been taken seriously or
not, I raised this questiop about z year
ago and they said that there was a pro-
posal which the Ministry was considering.
1 do not know whether by setting up this
National Authority these would not come
intg conflict, and I also do not know
whether private sector undertakings should
ay all be given this kind of work of con-
structing bridge; and national highways.
Fhe National Highways Authority would
be fully competent and, if you give them
adequate powers and adequate finance [
don’t think it would be necessary tg in-
volve the private sector in this at this
stage,

I would also like to know what has beep
the outside help. For inmstance, i, Gujarat
we are constructing an  autobahn from
Ahmedabad to Baroda, j distance of 90
kilometres. Now thig World Bank aid is
there, some aid hag come from the Asian
Bank and some more aid ig in the pipe-
line. T don’t know what exactly is the
criterion for selecting certain patche; of
natian! hichway—whether it is the density
of raffic, whether it ig the high industriali-
zation of that belt or whether it depends
on the flow of poods in that particular
sector, Therefore, T would like to know
f-om the honourable Minister how many
proiects are going on with Worlg Bank
and Asian Bank assistance, how they
monitor the oprogress of these projects
and what is the actual amount of money
thot i. involved and how they are going
t~ pav them back—by collecting toll or by
raisine the road cess, T would like to re-
mind him tha: last time whe, tho cess
wag raised. the Government, particularly
hiz Ministry, got about Rs. {00 crores.
Now, whethe, he is going to raise the cess
once azain to riise  resources for this
Authoritv ¥ would like to have 3 cate-
gorical  answer from the honourable
Minister. . (Time bell rdres) . .

Whnt i< required in the sector of natjan-
al hiwhways is that some of these nation-
al hichwav. should be tiken inta consi-
deration vis-a-vis tha recommendations of
the National Commission op,  Urbaniza-
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tion. The National Commission on Ur-
banizatiog has identified about 25 such
areag in the whole country wheie there is
tremendous industrinl  advancement, and
for 20 to 25 years these areag will grow
very much in demsity, not only Iy indus-
trzil densily but also v.s-a-viy traffic. Now
I would lite to know whether the Minis-
try or the Authority will consider the re-
commendaliong of the National Commis-
sion on Urbanization and undertake wide-
ning of the national highways—four-
laning and six-lanjng of these national
highways—-where the National Commis-
siop on Uibanization has already specified,
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Madam, the road traffic in freight today
is around 40 per cent. Railways and otherg
constitute only 20 per cent of the total
freight trafic in the country. Where pas-
senger traific is concerned, it ig 50 : 50
Therefore, the importance of national
highways i1 the next 25 yearg will be all
the more and. therefore, this National
Highways Authority of Indig is going to
play a vely very. important role in the
next three or four decadeg when traffic
of freight and  passengers ig gradually
gojng to iucresse. I want to know there-
fore. from the hon. Minister whether he
has a perspective plan for, say, the 21st
century. T also understand that ever since
th: indzpendencs, so in the last 40 years,
the fength of the national highwaks has
not increaseq like th railways. Whenever
we ask the Railway Minister whether you
have added any lencth, the reply ig that
it is inslguificant, Now I would like to
know whether you have evolved , policy
whereby you make the State highways
national highways, What is the policy and
will the State highways ke made national
highways and will they come under the
puryiew of the National Highways Autho-
rity! of India?

The final thing that T would like to ask
the hon. Minister is this, Abouy a year
ang a half ago he had answered to my
question whether there i; a proposal to
set up a National Highways Finance Cor-
poration. The National Highways Autho-
ritv of /ndia would alsg go for public
bonds. Tle may correct me while replying
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to the debate, I think, the Authorily will
go in for public bonds lo raise resources.
Wha; will be the position of the Nation-
al Highways Finange Corporation and
the Authority and will adequate funds be
allocatedy? This will be outside the Budget.
Therefore, what will be the position of
the Nationa] Highwayy Finance Cotpora-
tion, if at all it is set up?

1988

The last thing thay 1 want to mention
is....

THE DEPUTY CHAIRMAN: What is
the difference between “final” and “last?”

SHRI RAOOF VALIULLAH: There are
many agncies and departments. The Au-
thority will have to come intp conflict with
them, and it will have to play 5 very im-
poitant role in co-operation also. At times
the State Governments will aso differ
from the Authority, Ai times there will
be co-operatiop from other agencies, Now
what is the modus operandi? Has the Au-
thority ever thought of co-operating with
the Tourism Department, particularly the
ITDC, to set up hotels o the nalional
highways? There are other agencies also
from which the Authority will have to
seek co-operation.

I would like to know from the hon.
Ministe; whether all these things have
beep lakep into account because thig is a
comprehensive Bill, and when a national
highway is constructed or widened many
things will come into operation, Therefore,
hon. Minister would, please, throw some
lighy oy the issues that I have raised,

i a8 this

Thank you.

SHRI PUTTAPAGA RADHAKRISHNA
(Andhra Pradesh): Madam, Deputy Chair-
man, there is no problem with the Bill.
We support the Bill. There ig no problem
with the Bill being passed by this House.
The porblem ig only with its implementa-
tion, The implementation goes wrong.
There we differ. Mr. JRajesh Pilot
is piloting the Bill. He is a good
pilot, no doubt, but the poor pilot is
made to look after the roadways, There-
fore, there is some difficulty it seems, He
Is & pice gentleman, we know. But there
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is some difficulty in the pilot maintaining
the road ways. That js the difficulty, He
is a pilot piloting the Bill. He is piloting
the roads instead of the airways. So, my
point ig this, Madam. The Bill is good.

It is a very important subject, The
standard of communication of a country,
including  transportation, will show the
standard of civilisation of the country.
Mr. Gurupadaswamy hgg glso stated this.

Madam, according to the Director-Gene-
ral, his own depaitment, one-third of the
roagd traffic ot the country is using the
national highways. It is 3 very enormous
amount of trafic that ig using the na-
tiona] highways. In that case, I say that the
nationa) highways, rather the roads them-
selves, are very neglected, It should be a
major item in the Plan, We have agri-
cultural industrial and other sectors, In
the same manner the road transport must
also be taken up as a big sector in the
Plan. Rather we are ignoring that sector.
Recently there was a World Road Con-
gress. There they observed that the condi-
tion of the roadg in India is very bad
compared to the worlg standard Ours is
a developing country but our roads are
more under-developed, Thig state of affairs
should not continue and the conditions of
the roads should be improved. It is also
estimated that to bring our national high-
ways and other roads at par the required
standars Rs. 6,000 crores is needed, I
think the hon, Minister knows well how
much more money is required for impiov.
ing the roads.

In the very object of the Bill the hon.
Minister has stated that the agepcy sys-
tem has failed, Keeping that in view, he
has brought this Bill in the House, I
think there iy nothing wrong with the
agency system. Wrong is actually with the
Government of India. T would like to
give some instances in that regard. As per
the Goverament of India’s norms, Rs. 12/-
croreg are required for maintenance of
these natlonal highways bv those agencies,
but against that amount only Rs, 4[- cro-
res have beep allotted- Jt means one-
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third of the requirement hag beeg met by
the Government of India. So, how can
there be anything wrong with the imple-
menting agencies in the States? That is
why I say this allegation of the Minister
seemg to be wrong. I agree with the hon.
Minister that the road transportation must
be improved, We must take up the deve-
lopment of the roads at par the develop-
ment we have achieveq in othe; fields.

300

Secondly, I understand the urban links
need more than Rs. 32,000 per kilometre,
but the Government of Indiy has alloca-
ted only Rs. 16,000, These are the reasons
for the failure of the agency  system.
There is nothing wrong on the parg of the
States.

L . -

1 don’t remember exactly, but 1 think
two years ago, the MPs of Andhra Pra-
desh had gome to the hon. Minister, Shri
Rajeh Pilot, to represent the problems of
our State. He received ug very smilingly
and offered ys coffee and cold drinks, He
treated ug very well and cordially, but
1 must poin; out that our problems re-
main where they were I don’t know why
the Minister, who is so sweet in hig deli-
berations, ig g little bit bitter in work. I
would like to narrate some problems of
Andhr, Pradesh. Ag per the Government
of India norms, there should be 5,500
kilometres of National Highwayg in
Andhra Pradesh. Against this only 2,300
kilometres of National Highways are
there, The Government of Andhrp Pra-
desy has proposed ten roadg to be taken
up by the Government of India to con-
vert them into national highways They
may be national highways or simply taken.
over by the Government of India. 1 don’t
know whether there is any difference in
these but ten roadg have been proposed.
1 came to know the Government has re-
cenlly decided to take up the Kakinada-
Jagdalpur (in Madhya Pradesh) road via
Rajamundhary, Bhadrachalam and Venka-
Mpuram. How far it is true, T do not
know. but it has not beey finally com-
municated. But we hear that the Govern-
ment has taken a decision We also came
to know that another road hag been taken
up by the Government. Thig road is Chit-
tur to Bhadrachalam via Kudappa, Mar-
kapuram, Marcherla, Nagarjuny Sagar,
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Khamman. Al] these tep roads put toge-
ther, as per the proposal of the Govern-
ment of Andhra Pradesh, work out to
3,200 kilometres only, Our entitlement is
roughly that much, I am thankful to the
Minister for taking up these roads, At the
same time, I reiterate my request and our
representation made two years ago to take
over the remaining eight roads also. I
think, it is within the normg prescribed by
hig Ministry for the States.

One more important probley, is there.
The Central Road Fund scheme ig there
and it was stablished jn 1929, The ratfe
of fund given to the States was fixed in
1929, keeping in view the rateg of fuel
in those days, After all these years, the
rate of fund hag not been revised. All the
rates have gone up and the rates should
be revised. It is not at all justified to con.
tinue this rate, That is why I request the
Minister to consider our request for in-
creasing the rate of Central Road Fund.
He shoulg simply update it.

J s | oo LR

Madam, I want to bring to you; nolice
and through yoy to the Government of
India that since the State was formed in
1956, not a single road was taken over by
the Government of India.

i
Madam, there is an accute necessity of

constructing g rtoad from Itchapuram to
Thada in the Coastal area all along the
sea. We have been requesting for con-
structioy, of this road in every representa-
tion and even the Membe, of Parliament
hailing from that place also represented
several times but nothing hag been done
so far. Thig roaq is very important from
the relief work point of viey when cyc-
lone takes place and we can also take pre-
ventive measures, Apart from this, the
defence strategic point ig also there, Our
Naval forceg can make the best use of the
road. I that aspect also comstruction of
this road is very essential.

Madam, as I said earlier, I welcome
'this Bill. After the Bill i passed, 1
request him to implement it properly, I
request the Minister to look at the pro-

(
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blemg of Andhra Pradesp favourably and

not view them from political angle, Thank

you.  .Iiii -

sad weat afga (I9 s'w)
anenfy oY, gy ar & waAn
afTaes wal 1 F1 grg A0 araaﬂr
¥ fr gz faor @iy & AT 94 f5
7 faa & euawwr § Taw migl-
FFTT FA & fqo W qqiTTa
F giedt F1 oW afgws g@ w0
guzardga aara & fao g&@@ @d
g, 3@y A ¥ fau  gETeal
F1 wiftg grt MY ST S TR
¥ 09§ R ; .

faggy @ zary fas oaw ¥
g S Al F1 oW F omiaw
famig & fov aga e @marq g
Jgd 3T Wed g AT TW AT BT
gfeeta w@§ gu TEW WATEr A
sifador aid 31 g a afeF araw-
FaT &1 T e s

# g wWet ot v U | o
FT gFrd Segd FA =Ed E |
gad Tw "Wt F fawiT M gEr
DA Fr FH FAGT WA & )

gsFi ¥ AwWa s Aw A
ixe § eFwy wew  arefmam

e ¥ ogra #v ard =i
™

zas a § § g fAdaw w0
g fF gEwi 4l WY Se-39
g AT gER Fn 3 W
g, fouy geard o w—d E, Sw
9T gfqgy QWAT ST WL FEEHI
F flg oW gu Y& fwwd g
fo ¥t &1 gary ararfas AT §
ggd waed §, i qad AT &
W1 wgea s adr g, food aga @
gdeaTd g Smdr §)

3T AS I AT 'a°r Sl
fasit & @R qoxt & = aT g
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g 3787 azrar wiw aifs T A%
fga & =sax gy FrgAl FrOFR
areqr qar 7 @Y ML ggeAr Aed
gt a5

9% 9 @ TFwi & fao
FT T3 feat &7 gEAT ¥ arAq
faar oy Co

dz7, ¥l wfe 9z qmER wew
St e2ed argw & g wifew, =
g @y § #T F@ agy & v
WA & qe Ay &, foag e
qIgT AT FIEATUCT g1 ST & | I
9T gfadg «mrar @w WX SR
AT FT $EEd qrsa 1w fafy-
I3 AR & fao Fwrgargr F oSwAv
Tifge | M gEwt F fEa L an
3.00 P.M. gU fasma, S AW F1 eata
giffgg @ §, I797 qfagy
Forar Fifgw | AL QO 7 & wfady
FAMTAT AT A AV TgT €2 aF OF A7
9% 51999 gfgdg ¥ faamat aT @
Fifge, o sftewre W& g7 &)

agrRAl, TF WM AT gg
qrgd g fe oo difeqr wrw E
ftad 7.9, @ gu § sq A &
&I 9T a wyey g F1fge arfs 9
qr JIHATE Iq7 ATA ATAT F AW
¥ AT IAET A AFfoq T
FfH ga¥y WY gdEAT AT wrAAT
qF Srar g

. qgIEaT, § oF WX 7T FT aO
q1 ey fewrr g f& osdw
ywqrat & @i ¥ @@t AT weT &
9t drq § fasay & ¥ ardurw
IAMC F | Ky gATX TP gfaeara
. & e §ogTT owRw ¥ AR
FUIT & gAimg AwiT wer wgdd &
drat drw ¥ gae Uwr g, S e-
|r3 FAT FATHT §, el gdeArw
gt @A & owa: & aigd omm
AHTY 9T ATTE FATHT Q9T HrEr
F IgEAURT aarar g
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AERAT, AWAA lEd AT Q7

9T 1 AT ¥ g fasaar g,

agi wHAT A 9% UF g SAe

g’ &, fa¥ a7 Wt Faa 9%r @

aqq gur § ¥ afawey & T R

T FTAT OF A§ F AL IJER!
AT # F19 g Gl gl -,

I qLAT &F FIN AT HY
T I8 Wel ¥ Wgi Q¥TET FT HI4r-
T R g Wl A & mWER
ggemr ag @1 war g fF owWigwmie
F RO 9w 9T Y F fao
UF-UF TY-3¢ U TN FHIAT qgar
gy am: 07 Qwyw fauir *1g3t &1
F qAT F fewe waqE #N
srdr Tifge =T suFr awfadr o
aagg =aia fzar star =ofee ) =wa
fagior ®1d &7 @y @Y, o
fray am ¥ wdfag gwrafas
afgwtd FHTG, M 7 SAwErd
gl, 9% faeg &30 FTIATE &1 SAT
Iifgr  F9ifF TO@ F@d 9T FT
€ gradm gar § o fafwew
¥ WS &1 HROU gEr §)

¥7 ¥ gu fagas w1 @wdw
T g0 ¥ w&IT § ag faagd wwan
T 5 7@ ewawar #1 34 G«
agraargiwRer q fFar sy sgiw
99 AW 1w FW W AIfedr
T AT qrd afew 1aFT WA faFian
frar w4, gfagaas e gHemla
g st | afEw swar & gl
sqrat 8w a1 Sgrer fEar | @
g BifF AT FHIAL @T g "W
FETTRIN s ¥ §© &y a7 ¥
gty & fr avw 9@ ¥ W7 ey
g wfws wwar #1 s=fa & fao
3R glagm! 1 g™ @i geer
quTar &, 3@ qTa FT QT W S0 |
ga: & weft St F1 waEe FI@@ g

SHRIMATI BIJOYA CHAKRAVAR
Ty (Assam): Madam Deputy Chairman,
we all know that National Highways are
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the lifclime of the country and it ig true
that the responsibility of the nation is
there, It i3 a welcome move op the part
of the hon. Minister but iy is difficult to
accept all these poiats without giving cer-
tain amendments. I; is because if the
State Governmen; is completely neglected
without giving any chance of consultation,
then this would be unfair op the part of
the Central Government. So, I hope,
while constituting the National Highways
Authority, proper representation of the
States would be there because the States
will gain some sort of experience and
moreover, local expectations are alsp there,
‘We have sen it in the railways. (Inter-
ruptions).

THE DEPUTY CHAIRMAN: She
wants to go early ang the Chair has a
right to do so. Don’t ask such questions,
Mr, Matto.

SHRIMATI BIJOYA CHAKRAVAR-
TY: I hope, thig will not be there while
constituting the said authority, Wha; we
have seen in Assapp and the entire north
eastern region, the condition of the Na-
tional Highways ig beyond description.
From Gauhati to Silchar, froy, Gauhati
to Imphal, from Gauhati to Kohima, all
these roads are in bad shape. To go from
Gahati to Silchar which is hardly 200
kms, it takes more than 14 hourg during
rainy season and more thag 12 hours dvr-
ing winter season  Such ig the condition
with each and every National Highway in
the State. Moreover, it is known to the
hon. Minister that Assam is a flood prone
State. From April till September, major
part of the roady are covered by the
flood water and this causes a serious prob-
lem in the Highways, Moreover, National
Highways are not maintaining due stand-
ard of elevation. Even in low-lying areas,
national highways are laid without tak-
ing into consideratiop the condition of
the areas. The roads from Guwahati to
Naogong, Lakhimpur, Jorhat and Dibru-
garh are examples of this. At some places,
the difference of levels is even foyr met-
Tes

Moreover, the north-castern capitals
are not linked by rails, So there ig im-
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mense pressure op the highways connect-
ing them. Heavy trucks carrying all sorts
of goods ply on these roads. So, if the
original construction  itself ig poor, the
roads get more and more damaged by
floods and heavy traffic when periodic
maintenance work is also not up to the
mark. Sometimes because of breaches, an
entire region gets cut off from the rest of
the countiy. This is very common during
rainy seasons. Madam, I want the hon.
Ministe, to take mote of all these points
while constructing national highways.

Considering the factors mentioned above,
an additiona] national highway is a must
for Assam. This additional highway must
be constructed on scientific basis taking
intp accouny the pature of the terrain and
the chmatic conditions obtaining iy these
parts of the country. That will prevent
periodic damages to the roads and dis-
ruption of communication. Also additional
grants must be given for carrying out re-
pairs, A research and development wing
must be set up in the north-eastern region
to deal with road construction plans, T re-
ques; the Minister to accept the proposal
for zn additional highway in the region. 1
would alsp request him that at the time of
constituting the Authority, political clout of
persons should not count. It is better ir
people in politics are not given much role
to play there Instead, technical peoplc
should be given greate, place, Army per-
sonnel who are experienced in laying road,
in border areas may be taken in.

4

The construction of bridges in Assam
and the entire north-eastern region takes
much time. Sometimeg it takes even 10 to
15 years, T request the Minister to expedite
the completion of bridges in this region
by adopting modern methods, I hope the
road projecty of Assam Wwill be cleared
early.

As we have seen, the number of ac-
cidents in hilly areas like Jammu and
Kashmir is very high. The main reason
is illmaintaineq roads, If some money is
spent on repairs and maintenance 5 lot
of liveg can be saved.

There is anothe, point which I would
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like to refer to-Mr. Valiullay also men-
tioned jit--and that is privatisation of brid-
ges. As it will develop 3 sort of colonia-
lism, it should be stopped and discourag-
ed. Now, I conclude with the ple, that
there should be more national highways.

i fagatra LICCEC I P
(warrsg) : AEAR Il q'g‘r-
gqr, § A W ¥ oHE o A
" AT /AT g F 43’ e
wannr fadas g | ag S faq &,
vag ag W § fa qma’r&r weft St
AT GIEE F PR G q@ §
Hedq HIT sTEATIH  TAT T & |
Iq fazma & § ¢ 9Q LW 79 F Al
srq & ol ST AT AT g qAT aTEar
g1 gaRIw A 62 FAR faeddex
It 7Tl af'rt IqET qAAT q 38 AR
rq;;.ﬁqﬁz—( At grw 21498 zar
MF QN q-armvr SART T
afgzx TR arntm AR AR
CER FT a'g?r F IR qar arar @ 5
g EN A UET WA FgT AN § |
gagwnatT AgRAT, FAT sre?r g
i qgmm EY AT AT | T8

USET qawm awrt gw A gufa &7
wgret &, Q81§ AlA@r § 1w
39 wEME B FEIA AT, AV 7E
§ @r &g a gwrt a'sr A T 8
ardt & | gAITaW ® WHR A
a1 ATHET 97 & f4T A & @ ==
qETAE FTTF g ST HIETH g
va fagisl & § wraET FalY o & ?ﬁa:rr
argar g fF gmIam ar I3 8 |
a7 a2 2 f5 =Y @A LS qIAT %
TAET 37FAT F=HT 9 § W A7 AR
a;err"r T a7 2fw g:rrt aTa S AT
a.q% zra'z %r, ED ?a:c' grﬁa ﬁ Agrer
2 33T A ITATH A1, I A1 IGHT
REfiT Fr g T AT | [ §

e wERdAT, §  fad §9
CFIT FATAT HTEIT § | SHITT WG FTAT
T WAt | St gws, qAT, Fegr-
Tz, mr&ﬁ'fngrmarél geS g 3w AT
qqd a9 9 8, ag Fafiqd dfre
g st oY v @ i E aEad & qAT
FI AT 190 '“~F'vﬁ:ﬁ€'t% TR T
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qF dm 8¢ § WIF F, 5 q 692
a7 & #AfF @z mmd g T
qq g1 &, AT qai ¥ F <re 7
ad-qs @3s & 17 § agi TE _ Ec
@zﬁe‘agra%aﬁ'{ I WEHIT F UF
ﬁwre F 120 w.feqi =A@ % o afae
F & mfsar sadt & gn fegema
] qEq SgieT Rl w"r "R 9T § |
AT Har ofr & w9 & wreny ¥ fady
TA( AT § v, 9, AR
FTAT, T WA AT TRET Siedr &
S & T A IHF W e
g\ar & SHR | 45V g § AFT g
gadl 91 7g 3& gt q fT gEd
THAE A deay EC] S § S
HITHT Eﬁv‘GthT g ad weqiy fued
B W A T | TF Ha-gRaTeY
FART TeX | ATEGT AT, q FIHET
F wRw Sad feard w8 fear, swsr
wEREE §1 AT AT I\ A g S,
& o aga ar%r'a“%ﬁ% T 1 2~
3—4 WHIST F=E ¥ aEnar § zﬁ‘r
araﬁa as T faq vwas 1‘r@| ara
g gr g gar & 1 Sugr Wy AN
WG A & A w1y s gw amad
A feoell a1 FfesiT @ § fa‘aﬂ
7 M-AfreT 1 €F9% fex e war
HFFEH | 1 g HIT e tﬂﬂ‘r%l
§r AT femea & feeetr oA g7 &
§ At Fgar fw ﬁrﬁ% 7 9 fxar
Fagsgarawgar §  awg &7 Fed
FERIEIEA ’ﬁ?ﬂﬁﬁw‘ Ffer w1 ;@
e w ey gUAEr TeWIT qg
TEY H‘ih'i-l' a’r Te FT T fwar «r gaar
& 3§ |77 fear ST GwaT § W% gug
¥ o e fraraa & aﬁi T &
& 9 ? AT zfrq‘aﬁ fat ag -
fra «f @ @ smedz awfadl /1 @
Z3% 3FT Ivg AVS! IR & GUART W
aFAT & 1 @K =g # ouel #,
wiet it affeafaar gsor adl @ @
IS FT YT Sy qa1g F QAT
faat qT wiEfeme w1 ggaT
g f& =g 2000 aF @@ES
¥ I9e qF #AW B fﬂ'q
alf%ru’raqzavm | AT TF  gp
§F HeT T § W 10 4@ Tg
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fads 30 ar 35 fae ¥ g S 9Fd
T, ar 3a7m Zfew @ war g 1 at
get & fF mT g@d AR A @A
W | ST

g7 & ood & a1 qIE W@l
g1 Syawmfy AEEET, AT AT 8
g fr wusarst us fager gan faen
1\ qASART WFASE  FT 1/ 3 SAAM-
fesa qliar g, fag agi fraar Agr-
att g ! fad 50 faAdRT wal-
AT g 9T wEse o1 oS mWE
¥ ST CFTIRd A aar § ds-
3 qiq graX www W 9t g
qTFSd IJAW i W @ E, AR
gt g WE & 1 ag 50
franftex wgmtt W TR AT
wAfer & AR ¥ qt@r § oAt
AT HAITeE TAFAS 4 O QLIS
A & NMMF qrg @e  gRaw w1
ATl grEas § gged & fag oav
gl WROITA qg g [F @y,
ILMATAG, 91T, FARIMEE A AA-
T, 98 A €T gEd & SuET U
g # Tedd & fa gulisa 2
@ & araw, wAnER L,
frdsr A feaTe 98 o ©@e gRd
g U JUNA gRd A agAq W
QU § 1 A" g, @ i
Fiegiqy, WATR, ARE, IFqAI,
agf, AT, 98 ©< TEA F ATA
ged Hasad & X § ar Hwel
7R3 ¥ fawdy w1 AN § oI
g9 § 97 3@ g H a@wEd WY
gerr qr faaw S wgr 91 fF
gradt dradr § IF sumer qar femn
STTAT, WAL FIIA' FistAT  I@T F
qre N war T w5 gradt g §
i S B fAE o w2 §
Nkl ST & geeared Fwar g, famar
i#w<ar § fF sl a1war aq a1 @
&, a1 ¥ qEmTt &1 uFdce frar Sy
ST WETUSE FLHIT T JIGHT AT F |
|gaHT TFYT F4 T GATY JgT 500
¥ 600 fFeAIdET WM™ AT WFAT
§ R fres gu gamer & fawrg
qT @4 FO g, W gl g Ffea
Mt & Fgi ) AT smar
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et fafna &t & A ag =W
g IR & 1 q® ww g fa& gni
AW IV WEgH qGT & FodwAr
Ug  FeenwEr v g 03 faw
T T T F AT § I9E KW
TE T TWE | @1 7 97 =RAT
F7q1 § {5 agrute g 7 & 570,
S gqrSeT w9s Q7 w9 & fae
A § ITH AT EEIFR FfRQ |
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AR, § TR AR FJIE@ WS
AleA ¥ FgAT AEA g R oow i
WY gHIX Zgr ¥ AT g7 foey go
ZATR A S|l § 98 I77 ¥ HgHRAAL
dig, Tl F;A, RET IqEE W
[WAAMT 3\ @ § 1 A WA
e AR w A AT}
FEY LT E | A WIIUST I A
T WA @ AR F A wdiew § A
fardt @1 § f& T8 av ¥ &d
FAAT AT AR a1 e fa ag faamr
foesr ga1 ST § 198 ¥ F_OAR
i d73 71 few@y 200 fwardRT
T &1 FRAT ¥ | Fqg WSIWLN S
Wig @ & wmmar g f& wgus
M I8y Wt afgw gml wwrzaer
#1 Sfag =g fasrer 1 T@d ww
g & ag N g AET § A zW
wgAr & fratm & fag a4 &
AT T, A qigw K E=IN fan
AT FA AT AT @iy afaEr
% 2ar & fa @i 9T 2~-3 feAldex
F wgmT oF faTg # qamar Suar 2
AT g oAg 3w @ fRiax
FA A A a0 STGE | S« A
gAE g A W E, WE H AT @
g a st ag grs® #Hie AW
& I TEqaTe V2 @Ay 4 fag
7&Y faar sitar @ 1 9R gg FAAn
AR 91y gy & a1 gw 9 favo &
HIHFT 1 I 0F LfeErdy ST

You can borrow it from any of the
countries and introduce it.

@ Wod wremw ¥ wer o
A FAT WG § F owar mw,
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[ FE3HTUT qrgFUT ATGA]

A1 da vedrg uamat & fRatw &
fao smgamr o

afadt a5 § =g FEA0 AT
g fo mzrerg ¥ ompmd AAa w
sAfTER @@ dwr @ g, SAtY
agr xr fafeed & zufam  Suy
g Y QIR F1 UF A0
27 98 W &1 wA 60 whama
qeTRiT § Nar § ;M 40 wfawa
FET RIW T AT@T AIAT 21 47 T
fagimadz & QAT Q70 TJT 97K
S TH W F 0 wHE FomyAl
WO wA FRA0E AT g faq
FT yada F@T E |

SHRI V. RAMANATHAN (Tamil
Nadu): Madam Deputy Chairman, I am
glad for the opportunity given to me to
speak g few words on the subject.

The National Highways Act ag well as
are present Bill introduced both say what
ie p nationd highway. A national high-
way is a highway that is notified by the
Government of India. But there are no
norms, under what norms national ways
are constructed. There are no nornig given
in any of these, Before taking up any
road as z national highway, we must go
into what the traffic condition i3, what
are the roadg that should be taken over
by necessity, what are the essential traffic
conditions and other conditions, These
must be looked into. But what are the
norm, being adopted is not given in this
Bill, Madam:. .

-1 find there are some discriminations
also, For example, in Tamil Nady there
is only one highway, Highway No. 45.
There is no other national highway in
Tamil Nadu. The problem is tha; the
Tamil Naduy Government hag askeq for so
“mtny roads to be taken over as national
highways, particnlary highway from Cuod-
dalore-TV to Salem steel plant. It is the main
road with very heavy traffic, I, between
there is Neyveli, a major lignite project.
There ts a big road, z highly essential
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road, that was ashed by the State Gov-
ernment top be taken as a national high-
way, It is not considered. Subsequent to
thic National Highway 45, no road is
taken up as a National Highway. There-
fore, through you, Madam, I ask the hon.
Minister to consider this and take up all
the roads referred to by the Government
of Tamil Nadu as ; National Highway
because Tamil Nadu ig onc of the States
in India which hag motorable roads to
almost all the villages in the State. Fin-
ancially, the State Government is under
very high pressure, Many roads have been
taken up by the State Government to link
all the villages wilh motorable  roads.
There ig this financial constraint for the
State Government to maintain all the
roads. At least, if some roads are taken
by the National Highway it will some-
what lesse, the burden of the State, and
it will be easier for the State Government
to maintain the other roads. Therefore,
through you, Madam. I ask the Govern-
ment tp consider thig also,

Apary from that, after 40 years of in-
dependence, we have so far only 32,000
and odd KMs under the National High-
way, It is a very poor figure. We should
not hesitate to take up more length of
roxds under thig scheme. The Govern-
ment may say that the resources are very
limited_ I thig connection, what I submit
is that you have taxed petrol. Previously,
whep the legislation was introduced, only
petrol wag in use. Now diesel is alsg used.
All the lorries, all the movable vehicles
are using only diesel. Large quantities of
diese] is being used. You can tax diesel
also for this purpose. There is no prob-
lem for the vehicle-owners to pay this tax.
There is np difficulty in it. All the auto-
mobiles are put to a very heavy loss if
the road, are not maintained properly.
By putting tax of diesel you can have
some more money and if the roads are
maintained properly, it will not only save
the time, but it will also save the auto-
mobiles and it will also save the fuel
consumption. Therefore, putting some more
tax on diesel is not going to affect many.
Therefore, that top may be taken up for

considertion, )
- -~ *E;' R e T
2 EA
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Madam, in Tamil Nadu, East Coast
Road was suggested long back. It was
said that the scheme was under the con-
sideration of the Government of India to
form that road. Madam, East Coast Road
is not only useful for the movement of
the vehicles and other transport, it is alsp
a strategic road. They should also consider
forming that road,

Now, coming to the abolition of the
agency system, what mads the Govern-
ment to abolish the agency system? If they
say that the agency systey ig not work-
ing well, then how ig the present system
going to work? Government officials are
doing the same work there. Here, you are
going to entrust the work again to the
Governmep; officials. Therefore, you can
give the work to the State Government
also, Wity some control on the agency,
you can do the work well, I; is very diffi-
cult for the Authority to go and see all
the roadg throughout the country. You
can leave the work under the agency sys-
tem. Further, Madam, the npew legislation
seeks power to maintain the road, to con.
trol the road. to regulate the traffic and
everything as if the Authority is a mono-
poly, as if the road is an exclusive pro-
perty of the Transport Authority or the
Government of India. This is not their
exclusive property, Suppose a State Gov-
ernment needs some tax to be collected
through the highway, then they must ask
the Authority, and the Authority alone
can collect the taxes. The State Govern-
ments are treateq as if thev are not con-
cerned with it. If any law and order prob-
lem arises, the State Government comes
in. if any emergency arises, the
State Government comes in. But
when the tax i; to be collected,
onl}y the Authority can go and collect it
and the State Government hag no right
to enter info that, This is too much,
Madam_ About road safety, a Committee
on Road Safety was constituted. T don’t
know whether the Committee is working.
Madam, every year 30-40-50 thousand
people die in road accidents What ig thag
Committes doing? These road accidents
are mainlv due to bad conditions of the
roads bad condition of vehicles overload-
ing ang overspeeding of these  vehicles
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etc. Is there ap agency to supervise and
control all these things? Then, Madam,
there are RTQs everywhere which issue
licences and certificates for the vehicles.
In my view, RTO office is a goldmine, If
you wang any amount of money, you can
go to any RTO office and yon will find
thousands and thousands of rupeeg are
being collected ag bribe everyday You will
find thousands of rupees in the table’s
drawers, Nobody will deny it. All the
motor vehicles have to go to the office
of RTO to get a licence or get a certifi-
cate and they have to pay heavy bribes
and get any licence or certificate that they
want, In my opinion this ig also one of
the reasons for the road accidents This
position has to be corrected. If all these
thingg are taken into consideration and set
right, T think road accidents can be avoid-
ed. Condition of roads must be improved,
We don’t have to go to the World Bank
or 1o the Asian Development Bank or any
other agency for zid for our development,
If only we could improve our roads, it
will pot only help in the development of
the country but will alsq be useful in many
other ways, including ou, strategic fronts.
With these ohservations. T conclude.

SHRI GHULAM RASOOL MATTO:
Before T spenk on the Bill, T have to say
that our State, Jammu and Kashmir, is one
of those unfortunate States not entirely
linked by railwavs. We have op- railway
link only up to Jammu onwards it is enly
the road link that we desend unon. 'We
had the worst kind of road traffic block-
ade this year cven in Aneust and Sep
tember The main link to Kash-
mir, Nihal Cart Road as thev used to
call it, was constructed bv the then Maha-
rair and wag named as Nihal Cart Road
for the purpose of carts only Now we
hav: to ply heovy vehicles there. Rut with
a sprinkling of water, or rains, the road
ecte off and we dp not have any road
traffic for days together, Tt is not a pheno-
menopn for winter alone; it i; a phenom-
enon in summer also. Thiy vear, we had
three such blockades durine summer time
and one  was in the month of Augnst
which lasted 15 days. We could not get
our vegetables. we could not get petrol -

for our motor cars; we could not get
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diesel for the buses. I may tell you,
Madam, that I had to ride on a bicycle
for the first time in 30 years during the
month of Augus; because there was no
road, and no petrol available for the
vehicles, This was the situation.

I have great faith in Mr. Rajesh Pilot.
He is the architect of our present relation.
ship and is a dynamic map, in that respect.
1 would like to know fro,, him what al-
ternative arrangements have been made
with regard to Moghul Road, He may
give me a few details, for my people are
very worried and want to know certain
details about the Moghul Roag that i be-
ing constructed. Although 2 small an-
nouncement wag made that this construc-
tion of Moghul Road will pe started, T
would like him to tell us so that we are
able to tell our people, when the work is
going to start, how much it is poing to
cost and when the work is likely to be
comnleted so that we have a sigh of relief
and a message 20es ‘rom {his House to the
people of Jammu and Kashmir that some-
thing is being done by thig dynamic
Minister. T now come to the Bill. Of
course, it is a good Bill Bnt T would like
to seek certain clarifications. Tn the case
of panchayats. municipalitie; etc., to which
peonle’s representatives are elected, if
those bodies do not act properly and
fulfil the tasks assiened to them, they are
superseded bv the concerned State Govern.-
ments and some officers are appointed to
carty on the work. Bnt here T find. for the
first time. that a Government hody is
songht to he sunerseded by tha Central
Government, Sub-clause (3) of clause 3
says: T

“The Authority shall  consist of—

(i) a Chairman;

(ii) not more than five full-time
members; and

(iii) not more than four part-time
members,

to be appointed by the Central Gov-
ernment by notification jp the .Official
Gazette,” -
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The National Highways Authority of
Indiz is to be appointed by the Central
Government. But I am surprised to find
a provision in clouse 31, gub-clause (1)
which says:

“If at any (ime, the Central Govern-
ment is of opinion that iy the public
interest it is necessary or expedient so
to do, it may, by order, direct the Aut-
hority to entrust the development,
maintenance  or management of any
national highway or a pary thereof with
effect from such date and for such
period and to such person ag may be
specified in the order and the Authority
shall be bound to comply with such
direction,

It is not clear from this as to whom
the work will be entrusted I would, in
this connection, bring to the notice of the
hon. Minister sub-clause (1) (c) of clause
32 which says: i

“If, at any time, the Central Govern-
ment is of opinion—

that circumstances exist which render
it necessary in the public interest so to
do the Central Government may, by
notification in the Official Gazette, super.
sede the Authority for such period, not
exceeding one year, as may be specified
in the notification;™

The appointing authority is the Central
Government Where i the need to super-
sede the Authority which is appointed by
tha Central Government itself T am not
able to understand this. T hope the hon.
Minister will clarify this. 1f any Member
or all the Members of the Authnrity do
nat act in accordance with the provisions
of the Act and the rules made thereunder,
they can be renlaced, Whyv chould it be
superseded and how do vou do it? The
hon, Minister may Xindly clarify  this.
(Time bell rings)

T have two or thres. small points and
T will end, While the Authority tnkes over
fyom the State Governments, T would
like the hon. Minicter to eive an assurance
that the local engineers, workers and con-
tractors will be employed. We have seen
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this in the case of ths Salal hydio-electric
project, It has now been completed. The
first phase has been completed. There is
another project, Url project which is be-
ing taken up. What happened was that the
workerg from the Salal hydro-electric pro-
ject were transplanted to this project and
the local population was not given any
chance to work in this project. Therefore,
1 would request the hon. Minister to clari-
fy that while they take over from the
State Governments, preference would be
given to the local engineers, workers and
contractors.  This is very essential as
only then these people will have a sense
of participation,

The Authority will consist of a Chair-
man and not more than fiva full-time
members. Obviously, the headquarters of
this Authority will be somewhere in the
North. T would request the hon. Minister
that while making the rules he should
see to it that in the appointment of full-
time members all the regions are -epre-
sented, North, South, East and West. This
is because this encompasses the entire
country and, therefore, there should not
be any feeling of being  discriminated
against among the people of the different
regions. It should be specifically provided
for in the rules that all the regions will
be represented on the Authority when
members are appointd.

With regard to the Tand Acquisition
Act there are Land Acquisition Act, of the
States as well. All the States have this
Act. The Minister may kindly clarify,
when the State laws are also there to
regulate the acquisition of land, how this
Authority will implement acquisition of
land. S

Then it is said that the Authority shall
have powers to enter into and verify any
contract up to a certain value which will
be prescribed by the Central Government.
So, up to a certain value, a contract can
be given by this Authority, but the ques-
tion is, who will give the contract where
the value is over this ‘certain value’ This
may kindly be clarified. )

(Timé bell rings)yMadam, T will take
only one minute. The third point is with
regard tg maintenance, Tt is a very im-

|
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portant part of the road-bwilding. Some
of the Members have pointed it out, After
the roads are constructed, maintenance is
not there, with the result the tracks go off.
1 suggest that in the budget itself, a good
percentage of money should bz kept only
for maintenance. This is very essential be-
cause in the absence of this w: have to
construct the entire road after a few vyears
and a lot of money is spent on this. This
money could be saved if some amount is
kept in the budget itself and it is spent
from time to time on maintenance.

318

(Timg bell rings.) Madam_ T am the
only person speaking on the merits of the
Bill. Kindly give ms one more minute,
On page 5 it is said that the Authority
will, on behalf of the Central Govern-
ment, be empowered to collect fees for
services or benefits rendered by it. There
are fees being collected by States also.
How does he reconcile with the collection
of fees by the States and collection of
fees by the Authority? What has he got
in his mind so that the people may not
have to pay double taxation, how can he
avoid it?

Coming to the last point, in sub-clause
(2)(d) it is said: .

“regnlate nd control the plying of
vehicles on the highwayg vested in, or
entrusted to, it for the proper manage-
ment thereof.” - +

To my mind SO per cent of these highways
are used for local transport also. For in-
stance, if I have to go from Srinagar to
Uri which is on a National Highway, how
can this clause be implemented for local
vehicles? How will the plying of vehicles
on these highways be regulated by the
Central Aufhority when most of the traffic
will be of the local or State level? ‘This
may kindly be clarified,

Then I agree with Mrs. Pratibha Singh
that money should be collected through ad-
vertisements and hoardings on the Na-
tional Highways. I have seen in Jeddah
and other places, lot of money is being
collected by them through these adver-
tisements,  So, this should be done.
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Amenities like restauranis and  ether
things are essential on the rational high-
ways. My last point is with regard to ac-
cidents, We have gol a large number of
accidents on the national highways. During
the current year alone on Jammu-Srinagar
Highway, there were 5 major accidents,
The Minister may kindly elaborate what
steps are being taken to avoid accidents.

SHRI RAJESH PILOT: Madam, before
I start, let me thank my colleagueg who
have taken keen interest and ' offered
valuable suggestions and kind words for
the Department. Some of the Members
have asked how did we really think of
this Bill to have a National [lighway
Authority? For the last 15 to 20 years
this jdea had been floating in the Depart-
ment but somehow between the States and
the Central Government, we could not
really sort out the opinions. T had different
mectings with PWD Minister, and Trans-
port Ministers, I specially wrote to Chief
Ministers and took their views. We had
very open discussions in the Transport
Developmznt Council and on all the ob-
jectiong where the State Governments had
any apprehengions or had anything iy
mind, we hed two gpen mectings of the
Transport Development Councii and we
all agreed that this was a very right step
and should be taken as early as possible.
1 do agres with my senior colleague, Shri
Guropadaswamy, that it has been delayed.
But you must also appreciate that two
years and eight monthg we have spent in
consultations with the State Governments
and with other Ministers with which this
subject was connected and after consulta.
tions with all the State Governments we
have come out with this Bill in Parliament
It is the first time we are bringing such a
bill. T do not say that there is no scope
for itprovement. or no scope for adding
something more or subtracting something
from it. We have just brought this Bill
with whatever little experience we have
had in national highway functioning,

As a Minister, T have been travelling all
over the country and believe me. when
you are travelling by road, you can make
out that you are in a different State now.
From the toad itself you can make out

[ RAJYA SABHA ]

Authority of India 320
Bill, 1988

that the State has changed, or you have
comg into the region of thg other State.

I do agree, though I have not read the
World Bank report, that the impression
abroad is certainly that roads in India are
bad. Road is a mirror of the develop-
ment of the country. There is no doubt
about it. Even we, the public rcpresenta-
tives when we go to a villagz or a dis-
trict, if the roads are developsd in that
district, it is taken as a developed area.
Similarly, the reputation of the country
particularly gets damageq with the poor
quality of roads,

I do share the feelings of the hon.
Members that funds have not been suffi-
cient. We have not been able to give that
much funds which are required by the
State Governments. But I really feel sad
when with the same funds, soime road
in some States could be maintained pro-
perly whereas some other State cannot
maintain that road in the same funds
that properly, I would not like o mention
the States. There have been  occasions
when I was travelling with the Chief
Minister and after leaving the city we
were going towards the airport. And I
asked him: “Have you fixed zny other
programmes on the ways? Why are we go.
ing towards a rural area?’ and he had
said: “No, no, we are on the national
highway”. And I had to say, it does not
look like a natioal highway. And when 1
came back, T checked up with my Depart-
ment. And T found that we had 1ecently
released some 1.5 to 2 crores for that
road and thi; was released only three or
four months back. Then I checked up and
found it had been paid also. These are
facts which really made us worried that
exchequer’s money should not be allowed
to be misused...(Interruptions) 1 am
coming to your points Mr. Radhakrishna.

With all these feelings, we think that it
is our duty, the duty of every public
representative—maybe we are in Govern-
ment today, tomorrow you are in Govern-
ment and day after tomorrow somebtody
else will be in the Government—-it is
the duty of the Government to see that
exchequer’s mioney is utilised properly,
whether it is the Centre or the States.
There are no two opinions about this,
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|'With this background, we have come out
with this Bill. 1 am happy that most of
the Members have supported this Bill, [
most thank them for their kind support.
Members have pointed out certain things
in their speeches. I would liks to cover
most of the points which they have made.

One point Shri Gurupadaswamyji said
about two roads, One was Bangalore to
Mysore road about four-laning of the
road. The State Government and the '
Central Government are discussing that
it should be a four-lane road. Last time
the hon. Minister of PWD, Mi. Dave
Gowda, called on me and he seid that
there  Wwere  some privatc  sictor
offers. We are also trying to get it en-
quiresd from some other sources whether
it could be taken up. Anoiher was four-
laining of Bangalore, to Belgaum via Tum-
kur. This is included in the Sevanth
Plan and T think work could be taken up
on this. Then he mentioned about the
Eighth Plan announcement of the funds, I
do agree with the honourable Member:
We osre tryng to enhance them as much
as possible in the Eighth Plan for the
road sector.,

Raoofji has mentioned about urban
development and, then, about more fund:
from the Planninzg Commission  about
which I have aiready said, that the De-
partment is taking up with the Govern-
ment and Government also is trying its
best to supplement the resources in the
road sector. Madam you could see that
or allocation in the Seventh Plan was
Rs. 1,060 crorcs but we have already
spent Rs, 1,400 crores. We are likely to
go further high and we hope to spend an-
other Rs. 200—300 crores in this year. So,
whatever the Government could  afford
from the rescources it did spend. All
Members are aware that last year we had
been a droucht year, the year previous to
last year alsp had been bad, and with all
the burden on the Central Government
we stil have been able to take out suffi-
cient funds for roads.

! He has mentioned about the  private

sector, especially Reliance and R. P.
Co:xrko. From the last two years, at dif-
ferent forums we had been asking the pri-
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vate sector to come openly and help us
in this sector and every time offers come
from everywhere, like for the Bombay-
Pune coad where a lot of offers came.
But then they say that the Government
should direct the banks to give; them the
money.. (Interruptions) If money is
available 1n the banks, then the Govern-
ment cap very well use that also directly
through the budget. But we do not have
the money, We want to use the private
resources in this sector, So, none of
them came up. Mr. Goenka met me
nearly six month back and said they
would take up the Delhi-Kanpur road in
the privata sector. Every time I write to
him, the reply comes, “I am getting it sur-
veyed, T am getting it assesseq I am try-
ing to get the information whether it is
feasible viable, or not.” But you could see
that the intention is not that much to come
out openly for the road sector because
the vability or the return does not seem
to be that attractive as in other invest-
ments. That is why, after making all
these efforts, we have come up with this
National Highways Autherity so that at
least we can 2o to the public for the funds
we can go to the public for bonds, we
could go to some other agencies to take
loans or somethinr to augment our re-
sources,
T

He has also mention:d about a Nation-
al Highways Finance Corporation. We are
keeping this option open because the Na-
tional Highways Authority Bill has got a
a clause where we can supplement our
resources through bonds and other means.
But still, if find that a National Highways
Finance Corporation is required in rela-
tion to the Natjonal Highways Authority,
that could be thought of later on. We
keep the option open. Let us see the

implementation of the National Highways
Autherity  Act.

Madam. Mr. Radhaksishna mentioned
about Andhra Pradssh., About roads, both
he and Gurupadaswamyji have asked, I
will just tread it in a minute. Andhra
Pradesh as got 2,300 kilometres. Actually
it is 2,299 but T said just one more., Kar-
nataka has got 1,996 kilometres. For all
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Stateg the total comes to 32,138 kilometres
...(Interruptions) . .1 will read that out.
Kerala has got 790 kilometres, I am not
saying thatthis jsa sufficient length of
any States. We have not been able to
add much in the last two, three yeass,
We did add, roughly, I think 2000 or
3,000 kilometres.

SHRI E. BALANANDAN: Highway
No. 17.

SHRI RAJESH PILOT: The, length
available—32000 kilometres—is very mar-
ginal The requirement is about 66,000
kilometres. That also, five years back.
Today it must have gone higher, But
what is ths requirement? The require-
ment is trafficc. When the traffic increase
on a road, then it becomes necessary to
daclare it as a national highway. The re-
quirement js rising because the traffic s
rising, because the requirement in the
area is rising. We are aware of this and
we have taken up some Kilometres with
the Planning Commission,

Last time we brought a proposal for
enhancing the cess on petrol and also for
inclnding diesel within the purview of the
cess, and I must thank all the Members
of ths House that it was passed by both
the Houses. But the Finance Ministry has
not yet released that money to us, T
think, with this a hundreq odd crores of
rupzes will come to the CRF, and Rs, 220
crores will go to the States. The only
thing is that in ths Central Road Fund
we used fo have Rs. 10 crores orRs. 20
crores, Now we will have Rs, 100 crores,
So it is a great boost to us, With that
Fund we hope to take up some more work
on the national highways,

Then, Mr. Radhakrishna hag mentioned
about funds to the States.

sy wfrar Yag : sogr 5917 O
w9 37 Afgo

SHRI RAJESH PILOT. We have been
looking after the best requirements of the
States. Dut the hon. Member will agree
;with me. that- every State would like to
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make every State highway a national high-
way becanse thg financial burden will be-
come less on the State, and the res-
ponsibility shifts immediately to the Cems
tre. We could not take up all the State
yoads which bhave been presented to us.
But, if the hon. Member wants to know,
there is a set of criteria on which we
declare national highway. There are 10,
12 clauses under which you see the traffic,
you see the length. There are so many
things which we consider. There are Te-
commendationg of the NTPC, National
Transport Committee. Comnsidring  all
these factors we declare national highway,

The hon. Member has mentioned abotit
Jagdalpur, I think, this is oue road which
was thought of as a most immediate re-
quirement, It has been sent to the Plann-
ing Commission. I hope, it will be clear-
ed by the Planning Commission and the
Finance Ministry soon,

He mentioryed about a coastal road, I
have noteq it down, T will see what
could be done about this road.

Mrs, Satya Bahin has mentioned about
the needs of the two mational highways,
She mentioned about bypasses, We are
trying to give bypasses to all the bjg cities
on the pational highways. But the city
which she mentioned, Aligarh, is on a
State highway. 1t is stil] not on 2 na~
tional highway,

Mrs. Chakravarty has mentioned about
consultation with the State Governments.
We have done consultations., Some dif-
ferences of opinion have remained It is
not that the State Govarnments  have
openly said, “Yes, wa co ahead with it”.
There are some reservations from some
States. But the majority of the opinion
was that we must go for it.

Similarly, Jadhavji has mentioned that
the rails were 62,000 kms. and that the
national highways were only 32,000 km.
T do agree with him, That is why after
the N'fltl'onal Highway Authority comes in
to being, we will plan to fulfi the re-

quirement of th, country, which is 66,000
km. today, ,

LT oTey
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He meontioned about  Bombay-Poona,
Consultations are going on, It is very
attroctive. Even the viabjlity is also on
Bombay-Pona very high. The hon, Chief
Minister has brought two, three proposals.
We are trying to do something with the
Worlg Bank, the Asjan Development Bank
or private sector, This road is on a very
high priority of four-laning or may be
even for an express-way like Ahmedabad-
Baroda,

Then, similarly, Madam all th; Mem-
berg of Parliament have brought different

points.
| - .
siteey Maws frg : A7 A A% 90
frae & fag agrar ?

SHRI VITHALRAO MADHAVRAO
JADHAV: About Marathwada some
proposals have come to you. What about
them?

SHRI RAJESH PILOT: Smt. Pra-
tibha Singh has mentioned about a road,
Madam, I have also gone to that area.
The hon. Member has met me with a
delegation from there. It is an important
road. Seeing the boundary, we offered
jt to the Border Roads, but the Border
Roads really came came am dsaid that as
per the defence requirement it does not
come under the operational category. In
De.fence there are two categories—opera-
tional ang non-operational. 1 think that
when Defence says that it does not comes
under the operational category, they really
do not take up that road.

SHRIMATI PRATIBHA SINGH: De-
fence is not priority in Dhanbad,

SHRI RAJESH PILOT. What 1 will
do is, T will discuss it with the Chief
Minister. If it i{s not taken as an assur-
ance, T will try to find out some ways in
which this road could be wideneg up it
not the national highway, and it could
help the traffic,

What i the main idea of bringing this
Bill? Madam, it is purely to have sup-
plemsnt of the funds to augment our re-
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sources, to check the quality of work 30
that the quality of work could be checked
and to bring accountability in the system.
Till nmow there is no accountability. We
used to tell the State Goverment and the
State Government used to say. “Al] right.
We will check up who has done it.” Some-
times in reply to questions of hon. mem-
bers we were not really giving the correct
answers as per what we feel. Somewhere
we felt that this job was not richtly done,
but the administrative control bejng with
the agencies which were executing the
work, we were not able to fulfil the role
which was really right. So, to have the
accountability In the system we have
brought thig National Highways Bill. Si-
milarly, the Motor Vehicles Act, has been
amended after fifty veass. We thought
this amendment and the National High-
ways Authority, both coming up together
will bring the transport sector to hetter
heighs, to have smooth traffic in the coun-
try and alco to meet the requirements ot
the time. Todays needs and reguirements
are changing, What was the requirement
fifty years back has changed to a great
decree now. So, with both the Acts, we
think we will be able to discharge our
duties towards the nation for better eco-
nomy and good tramsport facilities.

T have mentioned about the private sec-
tor. With this we will be able to take
help from ths private sector, That is
why the hon. Member from Kashmir has
asked. Some  clauseg have heen kept
whereby if at anv time we feel like taking
help from other sector also, to this Autho-
rity that flexibility will be available underx

the law,
4, H

We have proiects from th- World Bank
and ADB 71 think if T am rieht § 200 mil-
fion js already in the pipeline. Some
have been cleared and some projects
are being executed and we hope that next
vear also we will have to take help from
the World Bank or the ADB or cven from
NRIS. When they offered to us that they
would like to come in this sector and
help, we gave open offer to them and
whatever Government could do tvas that it

.
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gave them every clearance telling that this
way you should bring your money and if-
vest.

The hon, Member has meuntioned one
special problem about the Mughal Road
jn Jammu and Ka-hmir. You are awute
that that sector i3 a very sensitive sector
and it is a fact that if national highway
gets blocked the total country gets cut oft
from our lovely part of the nation. That
is why we thought of the Mughal Road.
The project has been taken up with the
State Government, It has now been de-
cided. Now, only implementation part ©
Teft. We are getting plans ready and 1
hope it will start soon 1t has been sanc-
tioned by the State Government and the
Central Government and we will take it
up as early as possible,

Another point wag CRF ratip. The cess
was enhanced. The ratio has been more
than thz previous one. T think it js Rs:
120 crores or Rs: 110 crores with the
Centre and Rs: 220 crores with the States;
It is a quite good ratio: Actually in the

Ta;st TDC I asked all the members who
were from different states, if they can

Jeave the length of the national highway
with the Centre, whatcver you hav: re-
commended and leave this Rs: 320 crores
also with ug in one or two years we can
take up all these roads But the proposal
wis not acceptable to them: But we will
again get in touch with the State Govern-
ments and if any adjustment is required
on this line w: will discuss with them;

The last point was mentioned about the
preference to the local people; 1 do agree,
when you have such work,
people do look for employment. But to-
day the most important thing is to biing
competence in the system. So we will
certainly have 3 consideration for the local
people for employment in this, but if you
put conditions liLe the local ensineers to
be taken up ip this, local peopie pur on
this, then we will land up in the same
way gs we landed up with (he agency sys-
tem. So, we will keep competence above
everything and bring 3 culture in the road
sector especially where accountability could
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be inculcated and we can take work from

the people and We can deliver tesults by

properly utilising the exchequer’s had

garned money which has been put into

this sector.

Wil these woids I once assure the hon.
Members that with very good infentions,
with reul intentions to improve the road
sector and bring the system up and
remove  all those lacunae and lapses
in this system, this Bill has been brought
and the Government will put best efforts
to implement the Act in the true sense
for which we have brought it.

With this assurance 1 thank all the hon.
members who have contributed valuable
ideas in regard to this Bill.

THE DEPUTY CHAIRMAN:
question is:

The

““That the Bill to
constitution of an  Authority for the
development, maintenace and meanage-
ment of national highway, and for mat-
ters connected therewith or incidental
thereto, as passed by he Lok Sabha, be
taken infto (donsideration.®

provide for the

The motion was adopted,”
THE DEPUTY CHAIRMAN: We shall’
now tuke up clause-by-clause consideration
of the Bill
Clause 2 was added to the Bill.

Clause 3 (Constitution of the Authority)-

THE DEPUTY CHAIRMAN: We now
take up Clause 3. There is one amend.

ment.
DR. YELAMANCHILI SIVA]I Magd-
am I move: .
“That at page 2, line 27. afler the

words ‘Central Government’ (he words
‘in consultation with the concerned State
Governmen!, to which the proposed
member belongs’ to inserted.”

The gquesticn was proposed, w7
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THE DEPUTY CHAIRMAN: It is cir-
culated, people know about it. Are you
pressing your amendment?

4 pM, | -

DR. YELAMANCHILI SIVAIL {Andh-
ra Pradesh): T will make a few observu-
tions and I need some assurancc oL it.
In all the public sector units and Govern-
ment corporations it became a practice t-o
appoint persons only on the bnsis,_ ol !.'ﬂclr
being henchmen other than quahﬁcnt:on.s,
ability and experience- Today, youn arc 11
power at the Centre, but  tomorrow you
may be replaced. That is 2 different story.
For example, from Andhra  Pradesh for
several Corporations including the Ship-
ping Corporation of India, State Farms
Corporation or Electronic Corporation, on
the Boards of several banks, including the
railway consultative comymitiess both at
the zonal as well as divisional level, Tele-
phone Advisory Commitiees, people be-
longing to a single party are appointed
without taking into consideration qualifica-
tions, experience and ability. The peuple
sitting st the helm of affairs feel that they
may act as an irritant to the Goverpment
that js ruling at the State. So wha I
would like to advise is that for smooth
functioning of the authority you must con-
sult the State Governments while proposing
any name from a particular State to be
included op this authority. Wili the Min-
jster assure something on this?

THE DEPUTY CHAIRMAN: You
want to say something?

SHRI RAJESH PILOT: Let me reply on
this. The hon. Member’s intention 15 that
whomsoever we may take from the Itate
as a member on this authority, the State
Government must be consulted. Now,
there js a differsnt system to appoint such
members through  AGC. The Cen'ral
Government has already laid down rules
and regulations for appointment of persons
on the Board or the Authority. The main
intention of the Bill is to bring and have
a different culture and a system. When
you are spending money on a road and
if T can give a good road by annoying the
State Government T don’t mind. So the
more you bring these clauses, this will
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only harm the Bill in toto, So I would re-
quest the hon. Member to withuraw his
amendment because the trie spirit behind
the Bill is to have a culture, having an ac-
countability in the system. Suppose I ged
an appointment cleared by the State Gov-
ernment for a particular person and tom-
orrow he becomes a corrupt person and
does wrong things  then. is it possible o
take action against the State Government?
It is not feasible. It is not possible and
practicable also. So let us get that thing
out. You must share with me that the in-
tention of this Bill is totally to bring ac-
countability in the system which is not
there today and if you bring this claoe,
accountability will not be thcre.

THE DEPUTY CHAIRMAN, Are you
withdrawing your amendment?

DR. YELAMANCHILI SIVAIL: In

view of the assurance given by the Min-
ister, T will withdraw it.

THE DEPUTY CHAIRMAN: Good.

The amendment was by leave withdrawn,

THE DEPUTY CHAIRMAMN: [Me ques-
tion is:

“That clausa 3 stand part of the Bill.”
The motdt was adopted,
Clause 3 was added to the Bill.

Clause 4 10 37 were added to the Bill.

'Clause 1, the Enacting Formult and ths
Title were added to the Bill.

SHRI RAJESH PILOT:
move:

Madam, I

“That the Bill be passed.”

THE DEPUTY CHAIRMAN: The
question is:

“That the Bill be passed.”

The motion was adopted.



